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PAPERS LAID ON THE TABLE

ExroRT Pouicy, APRIL, 1881—MaRcH,
1982 AND STATEMENT GIVING REASONS
FOR NOT LAYING SIMULTANEOUSLy ITS
HINDI VERSION.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SIIRI
PRANAB MUKHERJEE): I beg to
lay on the Table:—

(1) A copy o] the Export Policy,
April, 1981—March, 1982,

(2) A statement (Hindl and Eng-
lish versionsy giving reasons fur
not laying simultaneously the Hindi
versions of the Export Policy for
April, 1981—March, (982. [Placed
in Librery. See No. LT-2245/81].

FinaL RrpoRT oF GROVER COMMISSION
OF INQUIRy SET-UP TO0O INQUIRE INTO
ALLEGATIONS AGAINST SHR1 D). DEVRAJ
URS AND OTHERS,

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF FPARLIA-
MENTARY AFFAIRS (SHR] P. VEN-
KATASUBBAIAH): I beg to lay on
the Table a copy of the Final Report
Hindi% version) of the Grover Com-
mission of Inguiry set up to inquire
into certain allegations against Shri
D, Devraj Urs, Chief Minister and
other Ministers of Karnataka, under
sub-section {4) of section 3 5f the
Commissions of Inguiry Act, 1952.
[Placed in Library. See No. LT-
2246/811.

14 40 hrs,

RE. PAPERS LAID ON THE TABLE

SHRI GEORGE FERNANDES
(Muzaffarpur): I am on a point of
Order on jtem No. 2, Sir. Sir, I got
up Immediately.
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MR. SPEAKER: You can do it
later on.

SHRI GEORGE TFERNANDES:
No, Sir. I have a point of order. I
am opposed to the laying of these
papers. ] am on a point of order.
Please see the item, This is a very
jmportant thing. The Constitution is
being torn to pieces by these people
every day, in every respect, My
point of order is this. Please see item
2. 1t says:

“SHRI PRANAB KUMAR MUK-
HERJEE to lay on the Table—

{13 A copy of the Export Policy,
April, 198]—--March, 1982

(2} A statement (Hindi end
English versions) giving re-
asons for not laying simul-
taneously the Hindi wversion
of the Export Policy for
April, 1981—March, 1982

My point of order is under Article
343 and Article 120 of the Constitu-
tion.

SHRI G. M. BANATWALLA
(Ponnani): You first walk ocut and
then come; and then say this,

SHRI GEORGE FERNANDES: I
know. After making my point of
order, I shal] walk out, Article 343
is about the official language of the
Union. It says:

“(1) The official language of the
Union ghall be Hindi in the Deva-
nagari script.”

Article 120 is sbout the language to
be used in Parliament. Article 120
says:

“{1) Notwithstanding anything
in part XVII, but subject to the pro-
visions of article 348, business in
Parliament shall be transacted in
Hindi or n English.”
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%English version of the Report and
randum of Action taken, were laid on

Hindi and English versiong of Memo-
the Table on the 9%h May, 1879.



